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L;‘éf%j%@'liSted on 14;1Df96 for hearing on stay.
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" Shi M.N. Parbat, the Eounaﬂ.for'tﬁé applieant .
Haa?d. Admit. ISéﬁa notiées.ta‘the regpondehts.
vurittan Stafemaqt may be filed uithin four uaeks;
Rajﬁinﬂsr,’if any, may be filed within tuo weeks

. thereaftarg_ﬂequisites to be filad within onezueek .

e

2. . In the meanwhile, the operation of the order
‘dated 3.9.96 as at Annexure-1 to this applicatien
shall raméin stayed for a psried of 14 days. The -

requisites to be filed immediately. The matter be

RV
- (V.N. Mehrotra)
- Vice-chdirman

Counsel f_or the apmlicant s Shri M.n. Parbat’
Heard Shri R N.Parbat, learmed counsel for
the applﬁ:ant It is found from the order that interim

stay has been granted by theTribunal on 01,10. 1996

- which shall remain stayed for a period of 14 days.

Thereafter, notices has been sent to the res~ondents
by regiéterednpost with A’D on 08,10,1996, So .far S/R
has not been received thewséay shall continue
untill further order,

List on 06,11..1996 for hearing on. stay

So,

. ' ' : _ | (D. Purkayastha)
_ . _ C Member (J)
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3/6.10.96 Heard the Advocate' of the
appllcant, but none appears on behalf of

| ' .. the respondents. Notice was sent to the

respondents by Registered Post with A/D;-
. N Tt app from ¢l cord that service report
kwAVWﬁ ﬁ%f& it ppegrs om the reco h | c ¥ por B
vbgkyk%“”'}@m> has been received from  Respondents nos. 4,5 and.

\‘%& %\ Qi? ' l . . i .y ‘ ‘ s

\thVlAg 'Sﬂ‘ 6, but they did not appear;;despite the receipt

. of the notice. 3So, the stay shall contlnue until

further order. List b@fore the Reglstrar‘for
|

completion of pleadings on 11.12.96.

. - Coe ( D, Pirkayas tha )
SKS ] ~ Member (J)

| 4/\;1.12. 19'96f . ' The 1 edrned counsel for the applican’(;'

= Lo Mr. M.N.Parbat is present. None for thF - h

X

“

respondents, Put up‘on 29.1.1997‘for fibing W/s,

( M L.Paswan )

. NPS‘, Registrar I/cn“'
|
5/29.1.1997 | Shri M. N, Parbat, ledrned counSél‘for the
*uQQT' appliéant ié presehtw None for the ﬁeqnondents

Put up on 28.2,1997 for filing W/s,
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. 7/12.3.197

.MPS,

8/25. 441997

MPS,
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9/15. 05457
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10/21.07497

EKIT "

-on behalf of the respond:ents. Rejoinder has not
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None for the parties., W/s hds been filed
on behalf of the respondents. Put up on 12.3.1997"
for filing rejoinder, if any. as a last chance. .
' " o ¢ L
(S.pP.Sinha )
Dy.Registrar I/c

None for the parties, W/s has @@@s filed—
on behalf of the respondents on 7.2.1997. Put up

" on 25,4.1997 for filing rejoinder, if any, as a last

chance.

Dy.Registrar I/c

v

None for the parties. W/s has been £iled .

yet been filed though sufficient time was given
therefore, In the circumStances, let it be listed

before the Hon'ble Bench for direction on 15.5, 1997,
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( S;P.Sinha )
Dy.Registrar I/c

Rejoimier not filal on behalf of the applicant, -
Thrée v&éeks furth'e} t.ime "is a llowed for'thé sanme .
List fordirmrction on 21.07.1?7 .
| W

vice-~Chaiman
Nonefor the parties. kejoinder not filed so far/
_ though sufficient time has been granted thereff\’r.
List for hearing on 03,09.1997, X}

\A\V i
{v .N.Mehrotra)
ice-Chairman
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On the request mads on behalf of Shri M.N.

Parbat, the learned counsel for the applicént, three

- weeks further time is allowed to file rejoinder. List it

on 6.11.97 for direction.

LT,

¥2./6.11:97

J .

13/15,01.98

SKI

 14/04,03,98

+

°

SKJ

15/26.5 .98

SKS

~ (v.n. MGhr¢tra)

Vice=-chairman

W/s has not . yet been filed. Three

(4

weeks time tor.filing W/s is allowed.
The applicant may file rejoinder within
two weeks thereafter, List on 15.1.12%98
for hearing. =~ K ‘
AV N JMIHROTRA)

VICE-CHAIRMAN =~

None for the applicant,

List on 04,03,1998 for hearingggméf
’ - \jex

(V.N.Mehrotra)

Vice-Chairman .

List on 26,05,1998 for hearing.f

Rt > W :

(L+Re Ko Prasaa) , (v.N.Mehrotma)

Member(a) vice-Chaimman
List for hearing on 24.8.98.

( L.R,K, Prasad ‘) ( V.N.Mehrotra )

Member (A) ~ Vice-Chairman
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|1e/24. 08,98 List on'26.10.1998 for hearing.

i | Yg-jr-*’Efiﬁgg .

A (L. a.:{- K.Prasadr?

|/ sk . o Member (A)
17/26,10,98 None for the parties, _
“ List on 28,12,1998 for hearing.
L ’ﬁ}" S TR Eéi{____———-
o S (LaR.K.Prasad) :
SKI ‘ Membe r (A)
{18./ 28.12.98. - \ L
. As the Hon'ble Member (J) is on lesave, list
it on 8.2.99 for hearing. " 72?342
/CB%/“" (L.R.K. PRASAD)
MEMBER (A)
19/08,02.99 On request of the proxy-cunsel forthe
' respondénts, list on 22.03.1999 for hearing.
L8KT . .. R - (Lakshman Jha)
| Member(J)

. ..o 20./ 22.3.99. Let it-bs. listed on.23.3.99 for hearing

/tBs/ (5. NAﬁﬁ?;;;/

r , VICE- CHAIRMAN
21/23,03,99 Let the matter be listed on 30,03.1999 for

hearing. W

(S.Narayan)
SKI C " Vice-~Chaiman
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22./ 30.3.99, On the reguesst by the counsel for the

applicant, let it be listed on 26.4.99 for hearing.
| . L
/ces/ * (5. NARAYAN)
. VICE—CHAIRNAN

o

23/26,04,99 Shri V.Prakash, counsel for theag)plicént
List it on 29,06.1999 for hearing.
) o
SKI (Lakshman Jha) (u.R K.EM@) -
| - Member(y) Member(a)

-

24/29. 6, 1'999 Shri P, XK. Verma, counsel for the respondents,
| shri Amit Ranjan, proxy counsel ;.or +he
applicant states that this case has become

- infructous and he seeks for adjournment af-
 thiscesse as hc> has gxot no pOWer lnthlS case,

Let it be listed for ordér omw:Lthdrawl on i
30. 6. 199990"#/ M’Y\fv%pﬁ ? 'ﬂ: W WM

Bl o8 e b? e ofplecard L~ :y
. . ( Lakshman .Jha ) L
ES, \ Member {J)
25/30,6.99 Counsel'b for thé péfties present.

Counsel for the applicant states that
the grievances of the applicant has already been met
- mEas ‘an&?therefore /'the OA has .become .infructuous.
In view of the aforesaid submission the OA stands

disposed of7 I/:,t«u«té’u.—ﬁw

.. M
N - st L . .
Clvege . " . S . B . s .

- (hbakshman Jha)
Mermber(J)




